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Subgect.- Forwarqu of c\;::Le_, of the C‘rders pa sed by the
C-entral admlrlc trative TrlbunaJ.,Baﬁgalore.

* Please find enclosed herraw:L*h a copy of the ORDER/

STAY ORDER/INTERTM—ORDERY, oassed by this Trlbunal :m ‘the above

~mentioned appllcatlor\(c) on__ S 7. 94 CooT
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" In the Central Administrative Tribunal
Y |
Bangalore Bench

Bangalore
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: o AN ORDER SHEET (contd)
8“ Sxtclhowa. Vg Dy R Iknchnan , Divedder GTRE, cnd Ol .

. Date .Office Notes Orders of Tribunal

PKSSVC)/TUR(NA)

28.7.94

After having heard both
sides, we think it appropriate
to grant tuo more months time

to the respondents to comply'

with the directicns of the Tribunal
given in 0.A.N0,29/1993 dated
15,11,93,




